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-which was examined in consultation with 
the various other Ministries concerned, The 
SUlaestion was stroogly opposed by them 
on tbe around that it would put extra 
burd::a of suC"h transport costs to be borne 
by the employen whicb included State 
and Central Governments as well as Public 
Sector Undertakings. Hence9 tbe suggestion 
could not be ~cc=pted6 

Review of Working of India" Institutes 
of TecilBology and Opmiog of new liT. 

3569. SHRI PRATAP BHANU 
SHAMA: Will tbe Minis"" of EDUCATION 
be pleased to stale: 

(a) wbether Government propose to 
review the working of the Indian Institutes 
or Tecbnology in tbe near future; 

(b) if so, detail. tbereof; and 

(e) wbetber Goveroment ba"e any plan 
to open new Indian Institutes of TecbnorOiY 
during the Seventh Plan period? 

THE MINISTER OF EDUCATION 
(SHRI K.C. PANT): (a) and (b) In 
accordance with the provisions under Ibe 
Institute. of Tecbnology Act, 1961, the 
Pr~sjdent of Jadia. in his capacity al Visitor 
.,f tbe Ind;an Institutes of Tecbnology bas 
appointed a Review Commitree_ The terms 
of reference of tbe Committee arc repro-
duced in the attached statement. 

(c) No, Sir. 

Stat('ment 

(a) and (b) Terms of re/era;ce of tllp 
Rel'iewin.e- Committee for tile III dian 

Institutes of Technology 

(a) to review tbe present progress of 
tbe Institute. of Tecbnology in fulfilment of 
Its broad objectives as a centre or advanced 
~tudies aDd researcoh in science engineering 
and lechnology. 

(b) to examine bow far the Institutes 
have interacted with other technical insti· 
lutes with particular reference to courses 
or study ... programmes of research and faculty 
development. 

(e) to asSe •• tbe overall impact of tbe 
Institule. on tbe traininl of bigh grade 

engineers (or the technological development 
of the country. 

(d) to recommend the Hnes along whicb 
the five lostilutes sbould be fUitber develoP'" 
ed for advanced studiel and researcb 
taking ioto account the developments tbat 
have taken place or proj~cted at tbe other 
Institutes of T{"cbnology and the Indian 
lnstitute of Scien..:e, and 

(c) to report on any olber aspects tbal 
are relevent to overall functioning or the 
lnstitute". 

Implementation of Liberalised Pcn5ion 
Rules of 1979 to Pensioners of all Ports 

3570. SHRI S M. BHATTAM: Will 
the Mini.ter of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) wbetber it is a fact that tbe Supreme 
Court delivered a judgement in favour 'Of 
implementation of hberalised PeD5ioD Rules 
of 1979 to tbe pensioners of all POlts; 

(b) If so, whetber any administrative 
Instructions were issued to tbe various Port 
Trust Authorities to implement the same; 
and 

(C) if nct, the reaSODS therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARli: (a) 10 (c) 
It has been beld by tbe Supreme Comt of 
1 ndia in ils judgement dated 17 December .. 
1982 in Writ Petitions No. 5939-41 of 
1980 that all Central Government Pensioners 
governed by CCS (Pension) Rule. 1971 are 
entitled to pension witb effect (corn 
1-4-l979 as computed under IibcraUsed 
pension formula irrespect1ve of :hc date of 
their retirt'ment. 

The Port Trusts are s!atutory bodies and 
tbe Supreme (__ourl judgement of 17th 
December 1":182 JS not automatically appH~ 

cable to their pensioners Tt~e matter bas 
been cODsidered by fhe Government and it 
bas been decided to extend the principle 
enunciated in the judgement to tbose 
pensioners or Port Trusts wbose pcosioa. 
i. reckoned on the basis of derinition or 
pay as applicable to Central Governmcot 




